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ment of Indian workers abroad for contractual employ-
ment Is done by the registered recruiting agents/per-
mit holders and not by the Government. Offices of the 
Protector of Emigrants have only been authorised for 
grant of emigration clearance to those workers whose 
passports are endorsed as 'Emigration Check Re-
quired' (ECR) and want to emigrate for work. 

(b) During the last three years. the number of 
worKers who have gone abroad for work after getting 
emigration clearance from offices of Protectors of Emigrants 
has been slighty over 4.00 iakh every year. 

(c) and (d) The Directory of the registered re-
cruiting agents is already available and is a priced 
publication which is updated from time to time. The 
updated edition of the Directory is under publication. 

(e) The welfare and interests of the Indian 
workers abroad are safeguarded through the officials 
of Ministry of External Afflars working in the Indian 
Missions concerned. Our Missions render every possi-
ble assistance to the workers who face any difficulty 
during the course of their employment with the foreign 
employers. In view of this no country has so far been 
Identified for the purpose of stationing of officials of 
Ministry of Labour specifically for this purpose. How-
ever, the need for posting labour attaches in countries 
having concenteration of Indian workers is being ex-
amined In consultation with the Ministry of External 
Affairs. 

[Trans/ation] 

Firing by Pak Troops 

409. SHRI CHAMAN LAL GUPTA: Will the Min-
Ister of HOME AFFAIRS be pleased to state: 

(a) the number of persons both civilians and 
non-civilians killed and injured due to firing by Pak 
troops across the border in Jammu & Kashmir during 
the last three years till October. 1998; 

(b) whether there is no cultivation because of 
firing across the border? 

(c) if so, the number of villages affected and steps 
taken to provide security and relief to the sufferers; 

(d) whether a large number of families from 
border villages have been forced to migrate to some 
other places; and 

(e) the steps taken to check such migration? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) The Information is being collected and 
will be laid on the table of the House. 

(b) As per available information, In some ar-
eas of Jammu along the border/LOC, no cul1ivation 
could take place due to firing from across the border. 

(c) and (e) 2955 families have been affected in 
Bishnah, Samba and Ranjeet Singh Pura Tehslls of 
Jammu district, and Hiranagar Tehsil of Kathua dis-
trict. The State Government have provided free ra-
tions at the rate of 5 kg. per head for one month for 
the affected persons, with provision for increase after 
assessing the extent of loss. In addition, an amount of 
Rs. 1.00 lakh to be paid to the next of kin in case of 
loss of life, Rs. 75,000 in cases of permanent disabil-
ity, Rs. 5,000 for serious injuries and Rs. 500 to 1,000 
in cases of minor injuries, have been announced by 
the State Government. 

Due to firing on the border. some villagers have 
temporarily migrated to the Tehsil Headquarters, the 
majority of them have since returned to their villages. 

The BSF are providing necessary protection to 
the farmers in their agricultural activities In the border 
areas. and a security bundh is being constructed in 
the Loundi village of Hiranagar Tehsil to augment the 
security to the villagers. 

Demand and Production of Fertilizers 

410. SHRI RAGHUVANSH PRASAD SINGH 

SHRI SUSHIL KUMAR SHINDE : 

Will the Minister of CHEMICALS AND FER-
TILIZERS be pleased to state: 

(a) w!',ether the Government have decided to in-
crease the subsidy on Phosphatic and Potassic fertilizers; 

(b) il so, the additional expenditure to be in-
curred on this account and the increase in budget 
deficit for the current year; 

(c) the steps taken to ensure adequate and 
timely supplies of these fertilizers for the ensuing Aabi 
season; and 

(d) the demand and supply for the cultivation 
01 Rabi crop fur this year, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY 
OF CHEMICALS AND FERTILIZERS ( DR. A.K. PATEL): 
(a) The final rates 01 concession on Phosphatic and 
Potassic fertilizers for the year 1998-99 have not been 
announced under the Concession Scheme of Depart-
ment of Agriculture and Cooperation. In the me·antime. 
the manuf"cturars/lmporters had been made payments 
at the rate of 90% of the concession amounts which 
were prevalent during Rabi 1997-98. For Rsbl 1998-
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99, the rates of concession have been enhanced on 
an ad hoc basis pending decision on the recommen-
dations of Bureau of Industrial Costs and Prices. 

(b) It is difficult to give an estimation of the 
additional annual expenditure and increase In the Budget 
deficit in the absence of final rates of concession. 

(c) The Phosphatic and Potassic fertilizers are 
decontrolled and their availability Is governed by the 
market forces of demand and supply operating within 
the parameters of the Concession Scheme. During 
Rabi 1998-99, the Government has extended assist-
ance by according priority in berthing of DAP and 
MOP vessels at ports and in their evacuation on 
priority by rail from both the ports and the plants. 

(d) Unlike in the case of urea, no formal as-
sessment of the demand of decontrolled fertilizers is 
made by Government of India. However, the demand 
of Di Ammonium Phosphate (DAP) and Muriate of 
Potash (MOP), as projected by the States for the 
current Rabi season and the State-wise availability 
from 1 st October, 1998 till 15th November, 1998 are 
given in the enclosed Statement. 

Sl 
No. 

1. 

2. 

3. 

4 

5. 

6. 

7. 

8. 

Statement 

Demand and Availability (upto 15.11.1998) of 
Oi-Ammonium Phosphate (O.A.P.) and Muriate 

of Potash (MOP) during Rab; 1998-99 

(Figures in 000 MIs.) 

DAP M.O.P. 

State Total Availability Total Availability 
Reqmt. as on Reqmt. As on 
during 15.11.98 during 15.11.98 
Rabi 98-99 Rab198-99 

2 3 4 5 6 

Andhra 30000 78.00 75.00 31.42 
Pradeh (54.00) (21.00) 

Karnataka 75.00 29.00 85.00 29.32 
(15.00) (21.00) 

Tamil Nadu 110.00 65.00 175.00 74.37 
(40.00) (70.00) 

GUJarat 260.00 125.00 51.00 17.36 
(95.00) (15.00) 

Madhya 330.00 104.00 23.00 12.31 
Pradesh (207.00) (14.50) 

Maharashtra 150.00 43.00 100.00 10.20 
(45.00) (30.00) 

Rajasthan 200.00 89.00 4.00 0.93 
(115.00) (1.00) 

Haryana 270.00 130.00 3.00 2.53 
(165.00) (0.60) 

2 3 4 5 6 

9 Punjab 370.00 300.00 12.00 18.42 
(200.00) (5.50) 

10. Uttar 600.00 353.00 90.00 53.35 
Pradesh (270.00) (41.00) 

11. Bihar 180.00 110.00 70.00 30.30 
(80.00) (40.00) 

12. Orissa 20.00 14.00 22.00 8.72 
(3.00) (3.40) 

13. West Bengal 200.00 89.00 160.00 28.89 
(60.00) (32.50) 

14. Assam +NE 30.22 4.00 42.43 4.73 
Slates (19.00) (19.50) 

15. Other Small 40.96 11.00 75.73 11.06 
States (12.00) (23.00) 

Tolal 3136.18 1544.00 988.16 333.91 
(1376.00) (338.00) 

Figures in bracket shOws requirement projected by the Statas. 

[English] 

Use of NCR by Militants 

411. SHRI BALASAHEB VIKHE PATIL : Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a} whether attention of the Government has been 
drawn to the news-Item captioned "Militants using NCR to 
lie low between strikes" appearing in "The Times of India" 
dated October 9, 1998: 

(b) If so, the facts thereof and the action taken 
by the Government In this regard: 

(c) whether the forces engaged in anti-mili-
tancy operations hardly follow the trail of the suspects 
relentlessly and It is easy for ultras to sneak through 
checkposts as border poliCing is a mere formality: and 

(d) If so, the steps taken by the Government 
to ensure better co-operation of police of Deihl. Pun-
jab. Jammu & Kashmir, Uttar Pradesh, Haryana, Himachal 
Pradesh and Rajasthan? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI) : (a) Yes, Sir_ 

(b) Deihl police had arrested militants from 
Ghaziabad who had Indulged In terrorist activities In 
Delhi. The Interrogation of arrested militants had re-


